
Misc (Crl) Bail Case No 83 of 2023

(Present: N. Goswami, Addl. Sessions Judge (Fl-C), Sonitpur, Tezpur.)

L5-02-2023

This is a petition filed u/s 438 of CrPC, with

prayer for an order to release accused/petitioner

Amena Khatun on bail in the event of her arrest in

connection with Tezpur PS Case No. 3t123 uls

4eB(A)/326134 of IPC.

The called for case diary has been

received.

I have heard the learned Counsel for the

accused/petitioner and also the learned Addl PP for

the State.

The facts of the case, in briefl, are that on

02-0L-2023 an FIR was lodged by one Maharjan

Begum at the Borghat Out Post under the Tezpur PS

stating therein that she got married with the first

accused Saiful Islam about 12 years ago. Since after

her marriage, her husband and his family members

started torturing the informant with the object oF

driving her out of their house. Meanwhile the

informant became the mother of two children. On

2B-L2-2022 at about 8.30 pm, the accused persons

stabbed the informant in an attempt to murder her

and caused injury in her chest. The informant was

admitted at the TMCH for treatment.



Based on that FIR, Tezpur pS Case No.

3L/23 was registered u/s 498( A)l3ZOl34 of IpC.

The learned Counsel for the accused/

petitioner has submitted that the petitioner is the

mother-in-law of the informant. Though, a minor

domestic incident occurred between the informant

and her husband, the petitioner was not invotved in

the same. The main accused of this case i.e. the

husband of the informant has been arrested. The

petitioner/accused is the mother-in-law of the

informant and though her name was mentioned in

the FIR, the evidence collected so far does not

suggest that she was directly involved in assaulting

the informant. Custodial interrogation of the present

accused/petitioner does not appear to be necessary

for the purpose of investigation. The petitioner/

accused is an old aged woman.

Considering these aspects of the matter, it

is hereby directed that in the event of her arrest,

accused/petitioner Amena Khatun shall be reteased.

on bail of Rs.30,000/- with one surety of like amount

to the satisfaction of the IO, subject to the conditions

that :

1. The accused/petitioner shall appear

before the IO within seven days of this

order and thereafter as and when



required &

2. The accused/petitioner shall not offer

any threat, promise or induced to any

person acquainted with the facts of this

case in order to dissuade him form

given evidence.

Inform accordingly.

Return the case diary in sealed envelope.

With this order, this Misc case is disposed of.

Ad d I Sessi oi s-_J u d g e( FIC),


